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The Minister of Natural Resources 
(Shri K. D. Rfalaviya): (a) A statertient
giving the required information Is 
placed on the Table of the House. 
[See Appendix VIII, tnnexure No. 53].

(b) Exploitation of nninerala is the 
responsibility of State Governments.
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S t a t e  S o c ia l  W e lf a r e  A d v is o r y  B o arb  
H im a c h a l  P radesh

♦1757. Shri Gopi Ram: Will the Ml- 
nister of Education be pleased to 
state the expenditure incurred by the 
State Social Welfare Advisory Board, 
Himachal Pradesh, by way of T.A. and 
salaries etc.. and the result achieved 
so far in respect of the welfare activi
ties?

The Parliamentary Secretary to the 
Minister of Edacation (Dr. M. M. Das):
The information will be available 
after the close of the flndncial year. 
The State Board has launched all the 
five welfare extension projects allot
ted to State.

Shri Gopi Ram: May 1 know, Sir,
whether it is a fact that all the mem
bers of the Himachal Pradesh Social 
Welfare Board have been selected from 
the urban areas, and if so, the reason 
therefor?

Dr. M. M. Das: We are not aware 
of the fact that all the members are 
from the urban areas.

Shri Gopi tttoi: It it a fact that th« 
Chairman of the Himachal Pradesh 
Social Welfare Board has no previous 
experience of social welfare work and 
have the Government received any 
representation of protest against the 
Chairman?.

Mr. Speaker: Order, order; such per
sonal question will not be permitted. 
Next question.

T h e  P r e v e n t io n  o r  C o r r u p t io n  A c t

H758. SHri-maflrablr Sahal: WiU
the Minister of Home Aflain be pleas
ed to lay on the Table of the House a 
statement showing:

(a) the number of prosecutions laun
ched under the Prevention of Corrup
tion Act, 1947 after the amendment of 

‘ the Act in 1952 (State-i^ise and year- 
îrlBe); and

fb) the results achieved in this con  ̂
nection?

The Deputy Minister of Home Affairs 
(Sliri Datar): (a) and (b). A rtate- 
ment in respect of Central Government 
servants is laid on the Table of the 
House. [See Appendix VIII, annexure 
No. 54.1




